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This RA has been filed by the applicant for

. review of the order passed in OA No. 156S of 1998 cm

24.?,2000.

2, The review applicant has filed this RA on

the plea that the grounds taken in the OA were not

considered by the Tribunal, has tried to reagitate

the same issues in this RA regarding inclusion of his

past service rendered by him in JAS Inter College, .

Khurja (UP) from 18. 1.195? to 19.11.1959 and DAV Sr.

Secondary School, Samaipur Badli from 20. 1 1 .1959 to

24. 1 1.1960 for pensionary benefits. All the point^s-

raised in the RA were already considered by the

Tribunal while disriiissing the OA because the applicant

.had not exercised his option at the right time.

3, After going through the RA, we do not fino

any .error apparent on the face of the record which may
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require review of our order under Order XLVII Rule 1

CPC. In the circumstances, the RA is rejected.
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